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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

JODHPUR BENCH

i | Date of Order 29.9.95.
|

0.A.'No. 413/95.

Kishan Singh and another. ...Applicants.
|
! Vs.
| ,

Union of India & ors. ...Respondents.

i _
CORAM: HON'BLE MR. GOPAL KRISHNA, VICE CHAIRMAN.
| HON'BLE MS. USHA SEN, ADMINISTRATIVE MEMBER.
| .
|

For ithe applicant - Mr. S.K. Malik, advocate.

|
, 'ORDE R(ORAL)
(Hon'ble Mr. Gopal Krishna, Vice Chairman)

i |
..AdgﬁMistrative Tribunals Act, 1985, for a direction .

oL B b
N ’ Y~ . . :
"w;;:;;;ﬁﬂ; the respondents to decide their representations

dat%d 26.9.95 and 26.9.95 at Annexures A/l and A/2
respkctively wjthin a period of one month and in case
theicandidates who -have secured less marks were given
apinntments, the case of the applicants be considered
foréappointment to the post of Postal Assistant with

consequential benefits.

2. ; A We have heard the learned counsel for the

appﬂicants.

3. f The case of the applicants is that the
Respondent No. 2 vide Advertisement dated 24.5.95
invfted applications from eligible candidates for

filHing up the post: of Postal Assistants under the

. CRQWﬁN’Superintendent Post Office, Sirohi/Bikaner. The
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requisite qualifications for the said post was 10+2

examipation oOr its equivalent from any recognised

Univéysity/Board of School/Secondary School Education

from Board of any State. The criterian for selection

|
was on the basis of percentage of marks secured by

|
candidates in the 10+2 examination or its equivalent.

Applicant No. 1 had secured 83% marks in the s@aid

examination, but the last person selected for the
i

post ‘had secured only 80% marks. .Applicant No. 2

had éecured 84 marks -in the Visharad Examination,
i .
whereas the last person selected for the post had

secur#d only 82% marks.
4. | The applicantsd have already made represent-
[ B

atioﬁs vide Annexures A/l and A/2 and in the

Eirc’ﬁ@fgﬁééﬁg we direct the REspondent No. 2,-.;

disposing of this OA at the stage of admission, to

Tf5¢ecide the representations made by Applicant No. 1

aﬁaﬁﬁpplicant No. 2 vide Annexures A/l and A/2 respect-

R

ivelﬁﬂthrough a speaking order on merits in accordance

withijlaw after affording an opportunity of hering
B /

fo,fhe applicants ~within a period of one month from
L .

~“the date of receipt of a copy of this order.

Let a copy of. the OA be sent to Respondent

No. ?.alongwith a copy of this order.

UL A Copslure

(USHA SEN) : . (GOPAL KRISHNA)
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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